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 MR.  CHAIRMAN:  I  am  afraid,  it  is
 for  the  hon.  Minister  of  Parliamentary
 Affairs.

 SHRI  5.  8.  CHAVAN  :  The  same
 point  was  posed  tg  the  House.  It  was
 decided  that  the  discussion  of  the  Plan
 will  be  over  by  7  O'Clock  today.

 MR.  CHAIRMAN:  How  much  time
 do  you  propose  to  take?  When  would
 you  like  to  speak?

 SHRI  5.  ।  CHAVAN:  I  would  ८
 taking  about  forty  minutes.

 MR.  CHAIRMAN:  As  Per  calculation
 20  minutes  wili  be  at  the  disposal  of
 the  House  for  discussion  of  the  Plan.
 Quite  a  few  speakers  are  there—Shri
 Ram  Vilas  Paswan,  Shri  Yadav,  Shri
 Roy,  are  from  the  Opposition.  There
 is  a  long  list  of  speakers  from  the  Con-
 gress  side.

 DR.  KARAN  SINGH:  (Udhampur):
 We  can  have  Half-an-Hour  discussion
 now  because  the  hon.  Minister  for
 External  Affairs  is  also  there.  It  will
 give  a  little  change  from  planning.
 Then  after  that  discussion  on  Plann-
 ing  can  be  resumed.  The  hon.  Minis-
 ter  can  perhaps  extend  his  stay  from
 7  p.m.  to  7.30  p.m.  In  this  way  it  can
 be  finished  today.

 (mat)...  at  फिर  कल  कर  लॉ।

 SHRI  SUNIL  MAITRA:  ।  1116.0
 Business  Advisory  Committee  it  was
 Stated  that  the  House  would
 beyond  7  p.m.  (Interruptions)

 not  sit

 MR.  CHAIRMAN:  I  think  let  Dr.
 Karan  Singh  start  with  Half-an-Hour
 discussion.

 Dr.  Karan  Singh,  you  should’  be

 very  brief  as  it  is  Half-an-Hour  dis-
 cussion  only.

 -  -

 17.33  hrs.

 HALF-AN-HOUR  DISCUSSION

 EXCLUSION  OF  OCCUPIED  AREAS  OF
 JAMMU  &  KASHMIR  FROM  THE  MA?
 PUBLISHED  IN  INDIAN  GOVERNMENT  -

 VERTISEMENT,  '

 DR.  KARAN  SINGH  (Udhampur):
 Mr.  Chairman,  Sir,  I  have  raised  this
 Half-an-Hour  discussion  on  the  basis
 of  certain  repiies  given  "०  Starred
 Question  -०  174  relating  to  inaccurate
 maps  published  in  the  Government  of
 India  advertisement  showing  only  part
 of  Jammu  and  Kashmir  as_  Indian
 territory.  This  betrays  the  continuing
 carelessness  on  behalf  of  the  Govern-
 ment  agencies.  I  recall,  in  fact,  lonking
 through  some  of  the  records  as.  far
 back  as  1970,  I  had  to  answer  a  similar
 question  in  the  Rajya  Sabha.  because
 Air  India  at  that  time  was  responsible
 for  the  map  which  was  inaccurate.
 Although  at  that  time  some  directions
 were  issued,  it  seems  that  they  are
 not  being  really  followed  as  forcefully
 as  they  should.  There  are  lot  of  publi-
 cations  that  show  Kashmir  either  as
 a  disputed  area  or  as  divided.  ।  have
 with  me  Arabic,  the  Islamic  Work
 Review.  I  do  not  know  whether  the
 hon.  Minister  has  seen  it  or  nct.  16
 has  very  clearly  shown  Kashmir  as
 separate  from  India  as  well  as  from
 Pakistan.

 On  this  limited  issue,  with  regard  to
 the  maps,  I  would  suggest.

 (a)  fresh  directions  be  issued  from
 the  Ministry  of  External  Affairs  to  all
 Government  Departments  and  agen-
 cies  to  ensure  that  there  is  no  inaccu-
 racy  in  the  maps;

 (b)  where  such  maps  come  to  their
 notice  published  by  non-Government
 agencies  Indian  or  foreign—they
 should  immediately  seek  rectification,

 But.  Sir,  this  question  of  the  maps does  highlight  an  uncomfortable  fact.
 For  the  last  35  years—1947  and  then
 from  1962  vast  areas  of  the  State  of
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 Jammu  and  Kashmir  which  cre  legal-
 ly  and  Constitutionaliy  part  of  India
 are,  in  fact,  under  adverse  occupation.
 I  do  not  want  to  go  into  figures,  but
 the  original  State  of  Jammu  _  =  and
 Kashmir  when  it  acceded  w  as  _  just
 over  84,000  sq.  miles,  my  hunch  is
 that  almost  50  per  cent  of  the  territo-
 ry  today  is  not  under  our  occupation.
 That  speaks  about  the  size  of  the  prob-
 lem.  This  is  a  stark  fact  and  the  coun-
 tries  concerned  can  only  say  that  they
 are  potraying  the  actual  control.  But
 we  must  be  very  clear.  During  her
 recent  successful  visit  to  the  U.5.A.
 it  was  reported  in  the  papers  that  the
 Prime  Minister  was  asked  at  a  dinner
 what  she  thought  of  the  Kashmir  pro-
 blem,  and  she  said  that  she  did  not
 see  any  problem.  It  was  a  good  reply
 and  there  was  lot  of  laughter  arj  the
 questioner  was  duly  ‘confounied.  But
 the  fact  of  the  matter  is,  surely  there
 is  a  problem,  because  we  have  the
 legal  and  Constitutional  right  over
 the  entire  State.  I  do  not  have  to  go
 into  the  historical  background.  You
 are  well  aware  of  how  the  State  was
 built  up;  how  my  ancestors  built  it
 and  ruled  it  for  over  100  years,  my
 father  signed  the  Instrument  of  -0
 cession,  I  was  Governor  for  18  years
 in  different  capacities  and  have
 represented  the  State  for  15  years
 here  in  the  House.  I  know  the  histo-
 rical  backward  probably  as  well  if  not
 better  than  anybody  else.  I  ४०  _  feel
 that  this  is  a  question  which  cannot
 simply  be  allowed  to  rest  where  it  is.
 It  is  a  question  which  does  involve
 fhe  national  interest  and  I  think,  a
 stage  has  come  when  the  :natter
 should  be  taken  up  at  the  appropriate
 time  and  in  the  appropriate  forum.

 Now,  President  Zia  of  Pakistan  pas-
 sed  through  Delhi  very  recently.  Some
 statements  were  made  after  his  visit.
 It  is  a  positive  development.  I  wel-
 come  it  because  my  own  view  is  that
 an  honourable  settlement  with  Pakis-
 tan  and  with  China  is  in  the  netional
 interest  and  in  the  interest  of  the
 people  of  the  State.  We  would  9150
 welcome  that.  There  is  not  much  त
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 tails  in  the  press,  but  it  does  appear
 that  the  basic  issues  and  the  basic
 differences  were  not  really  discussed—
 Jammu  and  Kashmir  issue,  for  exam-
 ple.  There  were  reports  earlier  that
 the  President  Zia  having  said  that  he
 had  a  solution  up  his  sleeve.  Probably,
 it  is  still  up  his  sleeve.  He  is  not  in
 Indonesia.  Now  whether  thaf  solution
 came  out  of  his  sleeve  or  not?  Proba-
 biy,  we  would  like  to  know  something
 more  about  this.

 There  has  been  an  announcernent
 of  the  setting  up  of  a  Joint  Commis-
 sion,  meeting  of  the  officials  and  the
 second  summit  meeting  in  March.  And
 this  shows  that  the  situation  has  become
 unfrozen  and  that  a  stage  wiil  now
 be  reached  when  these  substantive  is-
 sues  can  be  discussed.  I  would  like  to
 know  ।  the  hon.  Minister  whether
 during  the  subsequent  meetings,  this
 Jammu  and  Kashmir  issue  will  be
 raised  and  whether  a  genuine  attempt
 will  be  made  to  solve  it.  I  would  like
 to  know  whether  legal  and  “Constitu-
 tional  facts  will  be  put  forward  in
 negotiation  to  establish  our  claim,
 Because,  I  must  point  out  and  I  would
 ask  the  hon.  Minister  to  bear  with  me
 here,  it  iq  not  merely  थ  प16€0171::0 यी
 problem,

 In  the  present  situation,  we  are  get-
 ting  the  worst  of  all  possible  worlds.
 Firstly,  thousands  of  sq.  miles  of  ter-
 ritory  which  we  consider  to  be  ours,
 which  became  part  of  Indian  territo-
 ry  when  the  instrument  of  accession
 was  signed,  are  not,  in  fact,  in  our
 possession.

 Secondly,  we  are  not  getting  com-
 mensurate  political  advantage  of  a
 settlement.  If  you  have  some  settle-
 ment  and  you  get  a  very  big  advan-
 tage  in  terms  of  public  opinion,  in
 terms  of  international  lessening  of
 tension  and  so  on,  one  might  take  it
 as  all  right.  We  are  not  getting  any
 advantage.  It  is  a  casus  belli.  a  cause
 of  war  which  can  be  activated  at
 any  time  by  our  opponents  when  it
 suits  their  fancy.  because  it  js  always
 there  and  whenever  it  suits  them,  they
 can  turn  up  the  pressure  and  we  are
 constantly  on  the  defensive.  All  the
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 time,  we  find  ourselves  in  a  position
 where  we  have  got  to  react  to  the
 steps  which  are  taken  by  other  coun-
 tries,

 क
 Thirdly,  the  people  of  Jammu  and

 Kashmir  are  suffering.  ।  will  point  out
 -one  thing.  It  is  an  interesting  fact.  The
 refugees  from  Pakistan  occupied
 Kashmir  have  not  to  this  day  been
 treated  on  par  with  the  refugees  from
 partitioned  Punjab  because  we  Say,
 “That  is  our  territory.  Therefore,  we
 cannot  treat  you  as  refugees.”  ”.  in
 effect,  what  is  happening  is,  because  of
 our  weakness  or  our  inability  -०  get
 those  territories  back,  we  are  victimi-
 sing  lakhs  of  people  who  became  re-
 fugees.  You  are  aware  that  when  the
 partition  took  place,  in  Punjab,  Jakhs
 of  people  came.  Similarly,  when  the
 invastion  was  launched  in  Jammu  and
 Kashmir,  lakhs  of  people  became  _re-
 fugees.  They  are  today  in  Delhi  and
 in  other  parts  of  the  country.  Their
 claims  have  not  been  registered  and
 their  compensation  has  not  been  paid
 on  the  same  basis.  It  is  a  very  curious
 situation.  You  ¢annot  victimise  re-
 fugees  just  because  you  are  unable  to
 fulfil  establish  your  rightful  claim.  So,
 this  is  the  situation  where  the  people
 of  the  State  of  Jammu  and  Kashmir
 are,  in  fact,  suffering.

 Another  point  which  is  very  ofter
 overlooked  is  hat  the  democratic
 rights  of  the  people  living  in  POK  are
 totally  trampled  upon.  The  people  in
 our  part  of  the  State  have  time  and
 again  had  opportunities  for  elections
 to  fulfil  their  democratic  rights.  But
 about  the  peopl@  in  POK  who  accor-
 ding  to  our  Constitution  are  supposed
 to  be  part  of  our  territory,  their  rights
 are  totally  trampled  upon.  They  rever
 had  a  single  election  in  POK.  पु 165
 never  had  an  opportunity  to  cxpress
 their  views  on  any  matter,  even  in
 regard  to  the  form  of  Government.
 They  are  governed  entirely  from  Isla-
 mabad.

 So,  the  point  that  I  am  making  15
 this.  The  question  of  maps  is  really
 just  one  aspect  of  it.  The  question  of
 refugees  is  another.  But  the  broader
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 question  is  that  this  unsatisfactory
 situation  has  now  subsiste@d  for  35
 years  and  we  have  made  vast  sacri-
 fices  for  Jammu  and  Kashmir.  ‘Not
 only  the  armed  forces  from  all  over
 the  country,  from  every  State,  but

 ‘the  people  living  in'the  State  have
 constantly  made  sacrifices.

 May  I  remind  the  House  that  even  in
 the  great  and  historic  victory  ०  Bang-
 ladesh  which  goes  down  in  history  as
 the  greatest  victory  “India  has  ever
 achieved—it  is  said  that  Bahabharata
 took  18  days  whereas  Bangladesh  took
 only  14  days;  it  was  a  great  and  grand
 victory—even  in  that  victory,  20,000
 people  from  the  Chhamb  area  of  the
 Jammu  region  were  displaced  end  tao
 day  they  are  living  as  refugees.  Whet-
 her  we  win  a  war  or  lose  a  war,  it
 seems  that  the  people  of  Jammu  and
 Kashmir  are  the  ones’  who  constently
 suffer.  Therefore,  this  is  an  important
 point  that  I  am  making.  :

 Surely  a  stage  hag  now  come  when
 the  Government  of  India  could  take
 a  comprehensive,  a  political,  strategic
 and  defence  view  of  this  whole  matter
 and  make  a  real  effort  to  resolve  this
 question  through  negotiations  with
 Pakistan  and  with  China  while  main-
 taining  full  defence  preparedness  be-
 cause,  as  I  said,  it  is  a  dangerous  situ-
 ation.  Anyone  of  these  countries  can
 escalate  tension  at  any  time.  But
 while  maintaining  full  defence  prepa-
 redness,  I  think,  as  a  nation  now  we
 are  strong  and  mature  enough  to
 move  in  an  honourable  way  towards
 what  the  Simla  Agreement  called  “a
 final  settlement  of  Jammu  and  Kash-
 mir.’’  Therefore,  I  would  like  to  take
 this  opportunity  to  request  the  hon.
 Minister  to  make  a  comprehensive
 statement  on  this  issue  so  that  the
 national  interest  and  the  welfare  of
 the  people  wf  Jammu  and  Kashmir
 are  fully  safeguarded.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  क,  ।ा  NARASIMHA
 RAO):  Sir,  there  is  no  more  compre-
 hensive  statement  that  ]  would  make
 which  the  Hon.  Member  has  not  made
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 himself,  There  are  no  two  opinions
 on  the  matter.  A  large  portion  of  India
 is  under  the  occupation  of  Pakistan.
 The  occupation  is  illegal.  Flowing
 from  this  occupation  are  several  com-.

 plications  and  difficulties  whch  we,
 the  people  of  India  and  the  people  of
 Kashmir  in  particular,  are  facing.

 Now.  the  question  is,  as  Dr.  Karan
 Singh  pointed  out,  that  we  have  to  get
 this  settlement  in  a  particular  frame-
 work.  The  framework  is  of  the  Simla
 Agreement.  and  no  other.  ।  81९
 to  choose  the  appropriate  forum  and
 the  appropriate  time,  as  he  pointed
 out,  The  appropriate  forum  is  1181 8-
 ral  and  no  other.  The  appropriate
 time,  however,  one  could  have  one’s
 oipnions  but,  I  am  not  sure  that
 during  the  last  several  years  there
 has  been  any  time  which  could  have

 been_  called  an  appropriate  time.

 We  know  that  this  matter  has  been
 raised  incessantly  on  wrong  forums  by
 the  Government  of  Pakistan.  We  have
 been  telling  them  time  and  again  that
 this  does  not  help  in  the  final  settle-
 ment  which  we  have  to  arrive  at  under
 the  Simla  Agreement.  They  have  not
 stopped  raising  the  issue.  Nor  have
 they  created  the  necessary  atmosphere
 for  this  matter  to  be  taken  up  hilate-
 rally  and  a  final  settlement  being  ar-
 rived  at.  This  is  what  it  is  all  about.
 we  are  coming  back  to  the  same  point
 that  we  have  to  settle  these  matiers
 under  the  Simla  Agreement.  On  56,  €-
 ral  fronts,  there  has  been  forward
 movement  since  the  time  of  the  Simla
 Agreement.  This  is  well-known.  We
 have  been  making  constant  efforts.
 There  has  been  some  response,  halting
 on  certain  matters,  less  halting  on
 certain  other  matters  and  .no  progress
 at  all  on  certain  matters  like  Kash-
 mir.  Now  this  is  a  mixed  situation  we
 have  to  live  with  and  from  this  we
 have  to  find  a  way  to  move  forward.

 The  recent  visit  of  the  Presi-
 dent  of  Pakistan  was  very  brief  but  it
 is  signiflzant  in  the  sense  that  at  the
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 highest  level,  on  both  sides,  the  desire
 to  maintain  contacts  has  been  reitera-
 ted.  This  is  how  I  look  at  if.  It  was
 not  meant  to  clinch  matters  because
 no  matter  which  under  discussion,  has,
 as  yet  to  reach  the  Summit  level.  They
 are  under  discussion  at  the  level  cf
 the  Foreign  Secretaries.

 The  Joint  Commission  idea  was  ad-
 umbrated  when  Mr.  Aga  Sahi  visited
 India  in  January  and  it  was  accep-
 ted  in  principle.  Later,  we  sent  थ
 draft  of  the  agreement  on  the  Joint
 Commission.  We  were  waiting  for  res-
 ponse  from  Pakistan  accepting  the
 draft.  Naturally,  it  took  some  time
 for  them  to  examine  all  the  aspects.
 It  so  happened  that  when  President
 Zia  came  hese,  we  reminded  him
 and  there  and  then  a  decision  was
 taken  that  the  Joint  Commission  could
 go  ahead,  that  we.¢ould  go  ahead
 with  the  modalities  in  regard  to  the
 Joint  Commission.  Now  this  is  &  for-
 wat  step  because  not  only  Kashmir
 but  there  are  other  matters  which
 are

 DR.  KARAN  SINGH:  Jammu  anit
 Kashmir.

 SHRI  ?.  ४.  NARASIMHA  RAO.  I
 stand  corrected.  Jammu  and  हए:९5952111'.
 There  are  other  matters,  several  other
 mMatters....

 PROF.  MADHU  DANDAVATE
 (Rajapur):  ‘Jammu’  must  come  first.

 SHRI  ?.  ४.  NARASIMHA  RAO:
 Yes;  ‘Jammu’  must  come  first—)am-
 म  &  Kashmir.

 थके

 As  I  said,  there  are  many  other
 matters  on  which  it  is  desirable  to  have
 normalisation  and  also  strengthening
 of  ties.  This  has  been  happening  in-
 termittently,  slowly  and  in  ऑ  hapha-
 zard  manner  because  there  is  no  single
 agency  to  oversee  what  is  happening
 in  each  of  these  fields.  So  we  felt  that
 the  Joint  Commissfon  would  ne  very
 useful  in  this.  We  have  also  decided
 the  dates  on  which  these  discussions
 will  be  continued  at  the  Foreign  Sec-
 retariesਂ  level;  that  will  be  some  time
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 next  month,  in  the  third  or  fourtn
 week  of  next  month.  So,  considering
 the  very  short  duration  of  the  visit

 “and  the  fact  that  there  was  no  inten-
 tion  of  clinching  any  of  these  issues
 on  this  visit,  the  House  will  agree  that
 what  has  been  agreed  upon,  what  hes
 been  achieved,  is  really  useful.  And
 there  will  be  another  summit  meeting
 at  the  time  of  the  Non-Aligned,  Summit.
 It  is  not  generally  easy  to  find  time
 when  more  than  90  Heads  of  Govern-
 ment/Heads  of  State  are  likely  to  be
 here.  Even  so,  both  the  Heads  of  Gov-
 ernment  have  decided  that  they  wiil
 meet  again  during  the  Non-Aligned
 Summit.

 I  agree  entirely,  that  this  is  rot  a
 theoretical  probiem,  this  is  a  human

 problem,  this  is  ०  छ०111108]1  problem.
 But  the  point  is  that  we  do  not  «agree
 that  there  is  any  dispute.  It  is  only
 a  question  of  Pakistan  sitting  pretty
 illegally  on  territory  which  belongs  to
 India.  So,  we  do  not  call  it  a  dispute.
 I  am  not  splitting  hairs.  But  this  is
 the  position  which  we  have  taken,  and
 this  is  the  right  position  to  take.  No
 one  has  the  right,  or  had  the  right  at
 any  time,  to  cut  Jammu  &  “Kashmir
 into  two.  Jammu  &  Kashmir  was
 Jammu  &  Kashmir.  So  it  remained
 with  India  and  it  continues  to  remain
 in  India.  The  mere  fact  that  for  the
 longest  period—I  know  the  0९100  is
 unconscionably  long  for  any  other
 country  to  be  allowed  to  be  in  illegal
 occupation  of  our  territory  but....

 राम  नगीना  मिश्र  (सलेम  पर:  भारत  के  साथ
 कहीं,  भारत  का  अंग  कहां  जाया  ता  अच्छा
 am ।

 SHRI  ।  1.  NARASIMHA  RAO:  So
 the  facts  are  known,  the  background
 is  known,  what  efforts  have  been  made
 from  time  to  time  is  also  known.  We
 have  not  been  halting  in  getting  the
 final  settlement,  but  the  point  is  that
 it  requires  two  to  come  to  a  :ettle-
 ment;  there  cannot  be  a  unilateral
 settlement.  Therefore,  while  agreeing
 with  the  spirit  of  Dr.  Karan  Singh’s
 statement,  I  would  like  to  tell  him  and
 the  House  that  we  are  on  the  right
 track,  we  hope.  So  far  as  vrepared-
 ness  is  concerned,  there  is  no  ques-
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 tion  of  relenting  on  that;  that  is  thece-
 and  that  will  continue  to  be  there.  In
 this  context  we  need  not  go  into  de-
 taiis.  But  I  would  like  to  assure  the
 House  that  we  are  very  consciously
 trying  to  prepare  the  ground  for  creat-
 ing  a  situation  wherein  the  final  set-
 tlement  according  to  the  Simla  Agree-
 ment  becomes  possible,  we  are  इ  01९  to
 take  it  up,  we  are  able  to  discuss  it,
 we  are  able  to  arrive  at  the  final  set-
 tlement.  Otherwise,  if  the  atmosphere
 is  not  congenial,  any  step  could  be-
 come  counter-productive.

 It  is  true  that  Gen.  Zia,  before  com-
 ing  here,  gave  the  impression  that  he
 had  something  in  view.

 17.55  hrs.

 (Mr.  Devuty  Speaker  in  the  Chair],

 For  various  reasons  which  it  is  not
 possible  for  us  to  unravel  at  18 '
 moment,  this  did  not  come  off.  We
 need  not  be  unduly  disappointed  about
 this.  He  might  have  his  own  reasons
 for  not  coming  out  with  it  when  he
 came  here.  But  if  we  are  hopeful
 that  there  is  something  which  he  has
 in  his  mind,  naturally  at  the  proper
 time,  at  the  appropriate  time,  it  will
 have  to  be  discussed.  So  we  are  pre-
 paring  for  that  time,  we  are  waiting
 and  also  preparing  for  that  time  and
 we  hope  that  this  visit  will  pave  (112
 way  for  creating  an  atmosphere  when
 this  question  can  be  taken  up  between
 the  two  countries.

 DR.  KARAN  SINGH:  Meanwhile,  on
 the  refugees,  what  have  you  to  say?

 SHRI  ?.  प.  NARASIMHA  RAO:  [
 would  like  to  say  simply  that  we  should
 not  really  call  them  refugees.  By  whzat-
 ever  name  We  may  Call  them,  we  should
 not  have  called  them  refugees  pecause
 that  would  not  be  a_  correct  descrip-
 tion.  It  is  not  treating  them  on  par
 with  the  refugees  from  Punjab  or  from
 Sind  or  from  other  areas.  I  have  no
 details  with  regard  to  the  matter  in
 which  they  need  assistance.  But  I  am
 prepared  to  have  the  details  from  ।.
 Karan  Singh.  We  will  go  into  it  and
 see  what  could  be  done  but  I  repeat—
 let  us  not  call  them  refugees.
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 MR.  DEPUTY  SPEAKER:  Now  5
 ।  L.  ह.  Verma...This  is  half-an-hour
 discussion.  Half  an  hour  is  already

 ~over...If  you  want  I  can  close  it  and
 -take  up  the  Plan  discussion.

 श्री  रोत लाल  प्रसाद  वर्मा  (कोडरमा)  ः

 _  उपाध्यक्ष  महोदय,  भारत  संवैधानिक  सर्वथा-

 35  सालों  मं  की  गद  कार्यवाही  का  द  खाते
 हूए  निरारा  हाती ह  ।  भारत  आर
 oar  कें  साथ  कई  बार  सम भक् राते  हए
 ह,  बातचीत  हड  ह  ।

 लेकिन  जिस

 किन  यह  गम्भीर  लिय  ह  कि  भारतीय  अधि-
 कृत  क्षेत्र  जो  पाकिस्तान  के  हाथ  में  सालों.  से

 ह  आर  इस  बार  भारत  आर  पास्तान  के

 साथ  वह  त  बार  बातचीत  हा  चूकी  ही,  फिर
 भी  अभी  तक  इसका  आन्तम  रूप  नहीं  दिया

 गया  ।  ता  रह  संवैधानिक  सार्वभौमिकता का
 गम्भीर  fea  ह,  हम  अभी  तक  इस  पर  का

 निर्णय  नहीं  कर  पा  रह  हाँ,  आर  इतने  ढीले

 हत  हाँ  लगता  ही  किअपने  ददा  की  भान

 जा  लोग  आर  पाकिस्तान के  अधीन  ही  .

 MR.  DEPUTY  SPEAKER:  PleaSe  stick
 to  the  subject.  The  subject  is:  ‘Exclu-
 sion  of  occupied  areas  of  Jammu  ani
 Kashmir  from  the  map  published  in
 Indian  Government  advertisement.’
 This  is  not  a  general  discussion;  this
 is  half-an-hour  discussion.  Everything
 you  are  going  on  repeating  and  you  will
 not  get  any  reply  from  the  Minister.
 Please  stick  to  the  subject.  Concentrate
 on  that.  Please  come  to  the  subject.
 No  discussion  on  everything.

 Every  thing  is  not  discussed.

 श्री  ।  प्रसाव  बर्मा:  साद  टिक  अम-
 'रोका  मौग्जीन  जो  अगस्त  में  प्रकाशित
 उसम  भारत  की  .गवर्नमेंट  की  सी  एस  आई

 आर  दवारा  16  पेज  का  एडर्वीटजमंट  दिया

 NOVEMBER  3,  1982  areas  of  ।  &  ।  from  472
 of  India  advis.  (HAH  Dis.)

 18  hrs.

 दुसत  बात,  जब  हमन  उसकी  विदा
 बिरा  ध  प्रकट  किया,  भारत  सरकार  बहीं  और से
 प्रोटेस्ट  किया  गया,  दह  प्राटस्ट  नोर  भारत
 सरकार  ने  किस  कि  भजा,  हह  भी  बताया
 जाए  ।  तीसरी,  वहां  के  लागों कां  जिनक

 रिफ़यजी,  झरणाथधीਂ  कहा  गया  ,  जिनका  मत-
 दान  के  अधिकार  से  बातचीत  किय  गया,

 जां

 रिफयग  बने,  उनकोालिक  प गया, जा अधिकारों के

 साथ  साथ  मतदान  का  अधिकार  भी  प्राप्त  हो
 सकें,  उस  दिवा  मं  आपने  क्या  कद  म  उठाये
 मंत्री जी  कृपया  इन  प्वाइंटस का.  उत्तर

 aq  का  कष्ट  कर  ।

 SHRI  ए.  ।.  NARASIMHA  RAO:  This
 discussion  has  arisen  out  of  an  unswer
 to  a  question.

 MR.  DEPUTY  SPEAKER:  The  other
 members  will  also  put  one  question
 each  and  finally  you  will  reply.

 -.  Shastri.  You  must  put  only  one
 question.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  Please  do  not  disturb  me,
 Sir.
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 MR.  DEPUTY  SPEAKER:  I  will  be
 disturbing  you  if  you  do  not  follow
 the  rules.  But,  I  won't  disturb  you  if
 you  follow  the  rules.

 00
 do  eos  te  ce  eee
 a  ct

 तक  खाली  पड़ी  हां  ह  1  इसलिए

 हा,  लेकिन  मौ  केबल  एक  प्रशन  का...  जवाब

 चाहता ह...  अभी  कूक  दिन  पहले  जम्मू  और
 कश्मीर  र  मंत्री  डाक्टर  फारूख  अब्द  लला
 ने  उक  धान  दिया  फिल्में  उन्होंने  निरय
 रखा  की  बात  कहाँ,  इन्टर  नेशनल  नियंत्रण
 रखवा  की  बत  कहीं,  जी  कि  अ्मीरका  यां

 रर  साम़्यवादी दश  कहते  रहते  ह  लेकिन
 हम  उसका  नयंग  रखा  माते  हाँ...  सरकार

 का  उस  बयान  व्  बार में  काई  कन्ट्राडि-
 कसन  मर  दरूने  मों  नहीं  आया  लि  सरकार
 कौ  उस  सम्बन्ध में  कया  प्रतिक्रिया  रही!

 उसका  कार  खुलासा  प्रकाशित  नहीं  हआ  ।

 जिसके  अभाव  में  हमार  मन  में
 तुम  पदा  हा

 रहा,  ह  कि  बं  वास्त  में  वह  अन्तर्राष्ट्रीय
 नयि्े  र  ह  ता

 फिर  हम  यू  एन  ओ

 में  क्यों  बेठहर  हाँ ।  हम  यू  एन
 जॉ  मं  इसलिए बठ  हए  ह  कि  हमारा

 उस  बार  में  भग डा
 ही  ।  उसका  हम

 फिलहाल  नियं  रखा  ही  मानते  ह,  अन्त

 फनानस  है किल  नही  सानते  है
 |

 “इसे
 are  में  आपकी  'रतिक्रिया  हमार  दखने  में
 नहीं  आइ  ।  इसीलिए  म  इस  लंदन

 म
 आप-

 की  प्रतिक्रिया जानना  चाहता  हू.  कि  भारत

 India  advts.  ((HAH  Dis.)

 सरकार का  डा.  फारूख  गल्द लला के उस कथन के  उस  कथन
 के  सम्बन्ध  मं  कया  दृष्टिकोण ह,  वह  हमे
 बताया  जाए  ।

 SHRI  ।  NAMGYAL  rose....

 MR.  DEPUTY-SPEAKER:  You  willਂ
 not  be  permitted.  Please  follow  the
 rules.  Your  name  is  not  here.

 SHRI  P.  NAMGYAL:  I  have  some
 points  for  clarification.

 MR.  DEPUTY-SPEAKER:  You  write
 to  the  Minister  if  you  have  any  point.
 ।  am  not  permitting  you.

 श्री  सत्य  नारायण  जटिया  (उज्जर):  उपा-

 ध्यक्ष  महोदय  ,  मैने  इस  प्रश्न  के  उत्तार  का
 पढ़ा ह”,  इसमें कहा  गया  ह  किक  जव  गरम

 इसका  प्रकाशन  होगा  ता  उसमें  भूल  सुधार
 कर  ली  जाएगी  ।  यह  बात  बड़ी  रास्ता  से

 कह  दी  गईं  हँ।  मरा  कहना  क  ही  कि  इस
 प्रकार  के  महत्वपूर्ण विभान  लब  प्रकाशित

 होते  हाँ  तो  उनका  जो  प्रारूप  हाता  ही,  मस..

 हाता
 ह

 क्या  उनकी  किकी
 से

 प्रबल  नहों
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 श्री  सत्य  नारायण  जटिया]

 बी  मं  कसे  आया  ?.  आपने  उसकी  बोत

 कही  तो  मने  कहा  ही,  नहों  से  मं  यह  नहीं
 कहता ॥

 मरा  साफ-साफ यह  कहना  ह  दि...  पाक

 अधिकत  काश्मीर  हमार  दश  का  अभिन्न  अंग
 हँ  ।  जम्मू-कश्मीर बही  विधान  सभा  में  जाो
 “कल  स्थान  माने  गये  हाँ,  उनमें 76  स्थान

 भर  हुये  हां,  24  ot  रिक्त  हाँ  ।  इस-
 निए  एसा  पहलू्पु  मड़ड़ा  जा  विवाद  का

 विषय  कम  गया  ही,  उसके  ऊपर  सरकार  क

 स्पष्ट  मत  हाना  चाहिये  इस  शकार  का  जॉ  चि-
 ज्ञापन  प्रकाशित  हआ  हँ  उसके  बार  मे  हमारी
 शिकार को  क्लेम  करना  चाहिये  ।.  यह
 सीधी  बाए  गप ही ही,  चाह  चीन  दवारा  आधि-

 कृत  हिस्सा  मानसरोवर  हों  या  नियंत्रण  रखा
 का  मामला हो,  एसे  जा  मुर  हमार  दश  की

 सीमाओं  के  वार  मं  बाद  बनकर  रख  दिए
 जाते  हाँ,  उन  पर  बार  दार  विवाद  न  उठो,
 इस.  लिए  हमारी  सरकार का  दढ  रूसे
 अपनाना  चाहिए  ।

 मुझे  कहते  हाए  बडा  अफसोस  होता  ह,
 हर  दद्  का  निहित  नाम  हाता  ह,  हमार '
 दई  का  नाम  भी  भारत  ही  ।  इसका.  नाम
 इडिया भी  ही  ।  क्या  किसी नाम  का  भी

 काई  ट्रांस्लंशन  हाता  हाँ  ?  इडिया  इज
 भारत  कहना  गलते  ह  ।  भारत  व्य

 ही,  यह  हमारी  मान्या  ही  किन्त  इसे  इडिया

 भी  कहते  ह  ?  सरकार  की  हरक  मामलें  में
 दो मान्यताएं हाँ हाँ  ।  यह  ठीक  नही  ह  ।  हिन्दी

 हमारी  राजभाषा  हानी  चाहिये  ,  लोकिन  अंग्रेजी

 उसके साथ  बलेगी  रहमँ  अपना  निश्चय  दूर

 करना  चाहिये  ..  सरकार को  इस  मामले  मां
 संकल्पित  हना  चाहते  |  उम

 wit इस  इन  के  माध्यम  से.  गह

 जानना  चाह  गा  कि  एसे  जी  किझ्ापन  प्रकट-
 शित

 होते
 ह,  उनके  बार  में  सरकार की

 नर  ए  ध  ह  या  मही  ?

 SHRI  A.  NEELALOHITHADASAN
 NADAR  (Trivandrum):  Sir,  while
 taking  part  in  this  Half-an-  Hour  dis-
 eussion  and  seeking  some  clarifications
 म  memory  goes  to  the  great  speech

 delivered  by  late  Shri  V.  K.  Krishna

 NOVEMBER  3,  1982  *.  areas of  ।  &  ५  from  476
 of  India  advts,  (HAH  Dis.)

 Menon  in  the  United  Nations  posing
 our  problem  most  ably  and  may  ।  -
 press  my  homage  to  his  memory.  Sir,
 as  we  are  all  aware  this  question
 is  one  of  vital  importance  as  far  as
 we  are  concerned,  Today's  discussion
 has  arisen  out  of  the  answer  given  to
 question  No.  174  regarding  exclusion
 of  occupied  areas  of  Jammu  and  Kash-
 mir  from  the  map  published  in  an
 Indian  Government  advertisement.  I
 think  this  is  not  a  new  matter.

 Sir,  similar  instances  have  taken
 Place  previously  also.  Even  this  Lox
 Sabha  discussed  this  issue,  I  think.  in
 March,  1968,  through  a  Half-an-hour
 discussion  regarding  11108 (1011  of  a
 map  excluding  areas  of  Jammu  and
 Kashmir  from  the  map  of  वती.  -
 that  time  the  then  Home  Minister  Mr.
 Chavan  told  the  Lox  Sabha  that  any-
 body  intentionally  publishing  any  un-
 authorised  map  of  India  would  be  rrc-
 secuted.  May  I  ask  this  question?  Even
 though  it  may  be  relating  to  the  Home
 Ministry,  may  ।  85.0  the  External
 AiYairs  Minister,  whether  he  is  in  ॥ ६0
 knowledge  of  things  whether  anybotiy
 has  published  any  such  map  inten-
 tionaily  and  whether  such  a  person  his
 been  prosecuted  or  not?  Eimilarly,

 Sir,  as  we  all  know,  when  Dr.  iCaran
 Singh  was  himself  a  Minister  for  C'vil
 Aviation,  a  lapse  had  taken  place  Air
 India  had  published  a  map  in  which
 certain  portions  of  Kashmir  had  teen
 exciuded  from  the  map  of  India.  That
 was  ध  lapse.  So,  this  is  something
 which  is  being  repeated  almost.  May  I
 konw  whether  the  Government  of  India
 is  having  any  concrete  programme  to
 avoid  such  lapses  in  future?  While  re-
 plying  to  the  question  on  that  day  the
 Minister  of  State  for  External  Affairs
 told  the  House  that  we  have  already
 sent  our  protest  to  those  who  have
 pub.ished  the  incorrect  map.  Now,  what
 is  the  result  of  that  protest?  As  far  as
 the  whole  question  is  concerned,  the
 Minister  has  told  us:  ‘We  see  the  bila-
 teral  discussion  as  a  forum  to  &61:118  the
 issue’,  Even  though  he  agreed  that  this
 issue  has  not  been  discussed  day  be-
 fore  yesterday  while  the  heads  uf  Gov-
 ernments  of  India  and  Pakistan  the
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 President  of.  Pakistan  and  ‘ndian
 Prime  Minister  met  for  some  time,  yet
 he  told  us  that  it  may  be  discussed
 during  the  coming  non-aligned  sum-
 mit  meeting.  I  ask  him  through  you,
 Mr.  Deputy  Speaker,  can  he  assure  the
 House  that  the  Kashmir  question  will
 be  discussed  during  that  Non-aiigned

 शापा,  between  India  and  Pakistan?
 Can  the  Government  of  18.0  assure
 the  House  that  this  question  can  be
 solved,  and  the  poblems  of  the  peorle
 of  India,  who  happen  to  be  in  occupied
 area  of  Kashmir’  will  be  solved  and
 they  will  be  able  to  perform  all  the
 rights  of  Indian  citizens  in  future?
 Can  this  issue  be  solved  by  such  1118-
 teral  discussion?  If  not  what  is  the
 alternative  before  the  Government  of
 India?.  These  are  my  question.

 SHRI  ?  १.  NARASIMHA  RAO:  Sir
 let  me  first  refer  to  the  point  raised
 in  regard  to  the  Map  in  the  ‘Scientific
 American’,  In  an  issue  of  Scientific
 American  of  November,  an  apology
 has  been  published.  1  will  not  read  it
 in  detail.  He  has  given  the  back
 ground,  saying  on  such  and  such  issue
 this  had  been  done  it  does  not  tally
 with  the  official  position.  the  map  was
 not  shown  to  the  organisation  that
 sponsored  this  and  the  whole  thing
 was  unintentional,  this  unintentional
 discrepancy  is  regretted,  Now,  that
 has  been  the  practice  always,  This  has
 been  the  pattern  always,  It  is  true
 that  Mr.  Chavan  at  one  point  of  time
 said  that  if  anybody  intentionally
 publishes  any  incorrect  map.  the  per-
 son  responsible  for  that  will  be  prose-
 cuted.

 Now,  every  time  we  have  drawn  the
 attention  of  any  wrong  map  to  the
 publishers,  they  have  come  back  with
 an  apology.  This  is  significant,  not  ust
 because  it  has  been  so,  but  the  signi-
 fieance  lies  in  the  fact  that  those  who
 are  publishing  these  maps—whatever
 their  motives,  we  need  not  go  into  that
 are  coming  back  with  an  apology  when
 we  protest  to  them,  which  means  that
 thley  agree  that  they  have  done  some-
 thing  which  they  ought  not  to  have
 done,  This  is  the  significance  in  this.

 India  advts.  ((HAH  Dis.)

 PROF,  MADHU  DANDAVATE:  The
 apology  was  like  an  apology  given  for
 breach  of  privilege.

 SHRI  P.  V.  NARASIMHA  RAO:  It
 is  not  an  apology  for  breach  of  privi-
 lege.  It  is  an  apology  which  amenates
 from  the  fact  that  whatever  the  moti-
 vations  in  making  these  publications,
 when  they  are  exposed,  they  cannot
 defend  their  action.  This  is  the  real
 significance  of  it  and  I  would  like  the
 House  to  appreciate  it.  (Interruptions)

 SHRI  ८.  ?.  KOSALRAM  (Tiruchan-
 dur):  When  it  came  to  your  notice
 what  action  did  you  take?  (Interrup-
 tions)

 SHRI  ।.  1.  NARASIMHA  RAO:  उ.
 am  trying  to  place  before  the  House
 an  aspect  which  is  very  important,
 politically  all  kinds  of  maps  are  pub-
 lished  by  all  kinds  of  people.  (Inter-
 ruptions),  We  as  a  sovereign  nation
 know  where  oly  borders  lie,  We
 know  where  our  territory  is.  The
 mere  publication  of  a  wrong  map
 somewhere  by  whose  even  it  may  be,
 does  not  alter  the  position.  We  stick
 to  our  stand  and  we  shall  continue
 to  stick  to  our  stand.  Wherever  such
 wrong  maps  come—it  is  another  mat-
 ter—we  bring  them  to  their  notice
 and  see  that  they  publish  an  apology.

 On  the  line  of  control,  the  wording
 of  the  Simla  Agreement  is  very  clear.

 “In  Jammu  and  Kashmir,  e  line
 of  control  resulting  from  the  (285९
 fire  of  December  17,  1971,  shall  be
 respected  by  both  sides  without  pre-
 judice  to  the  recognised  position  of
 either  side.”

 Now,  we  have  said  that  the  line  of
 contro!  is  not  going  to  be  the  perma-
 nent  border  between  the  two  count-
 ries.  That  is  not  our  view  at  all.  [hat
 is  not  our  stand.  As  I  have  just  stated
 no  one  has  given  anyone  the  right  to
 cut  the  Stale  of  Jammu  &  Kashmir
 into  two.  The  mere  fact  that  someone
 is  illegally  in  occupation  of  a  portion
 of  the  State,  a  portion  of  Indian  terri-
 tory  does  not  really  give  any  उपपीठ
 cation  or  any  title,  So.  we  are  quite
 clear  on  that.  If  the  Chief  Minister  of
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 Jammu  &  Kashmir  has  made  a  State-
 ment,  we  have  only  to  say  that  that  is
 Not  our  stand.  It  is  at  variance
 with  our  stand.  From  the-other  side,
 a  contradication  has  already  «come.
 Now,  therefore,  ।  would  not  like  to
 add  anything  more  to  this.  He  has
 made  a  statement.  We  have  noted  it.
 We  are  quite  clear  on  what  we  stand
 for  and  there  the  matter  should  rest.

 18.19  hrs.

 MOTION  RE,  SIXTH  FIVE  YEARS
 PLAN—Contd.

 MR.  DEPUTY-SPEAKER:  Now,  we
 take  up  the  discussion  on  the  Sixth
 Five  Year  Plan.  There  are  about  6  or
 47  Members  who  want  to  participate
 in  the  discussion.  I  think  we  have  gct
 to  complete  this  discussion  today.

 SHRI  D.  P.  YADAV:  No,  Sir.  We
 can  continue  this  tomorrow.

 MR.  DEPUTY-SPEAKER:  ।०  1e
 already  postponed  it  yesterday  till
 today.  All  the  Members  whose  names
 are  here  with  me  will  be  given  थ
 chance  to  speak.

 SHRI  RAMAVATAR  SHASTRI:  We
 have  already  decided  that  we  should
 sit  till  7  O'clock.  So,  we  can  vostpone
 the  discussion,

 MR.  DEPUTY-SPEAKER:  There  are
 very  important  discussions  for  tomor-
 row  like  the  Reports  ०६  the  Union

 साइट  ‘Service  Commission,  etc.

 Therefore,  now  each  speaker  shall
 not  take  more  than  ten  minutes.  Now,
 ।  call  upon  Mr.  Kosalram  to  take  the
 floor.  The  Minister  will  reply  to  the
 debate  afterwards.

 SHRI  ।  भ  KOSALRAM  (Tiruchen-
 dur):  Mr.  Deputy-Speaker,  Sir,  I  rise
 to  support  the  motion  moved  by  my
 friend,  the  Minister  of  Planning.  A
 number  of  hon.  Members  from  the  op-
 position  have  taken  part  in  this  debate

 NOVEMBER  3,  1982  Five-Year  Plan  480
 (Motn.}

 and  have  made  constructive  criti-
 cism  of  the  Sixth  Plan.  In  fact,  some
 of  them  gave  very  good  suggestions
 which  must  be  welcomed.  My  friend,
 Shri  Satish  Agarwal  gave  some  very
 concrete  suggestions  and  ।  congratu-
 late  him  for  that,  But  unfortunately.
 our  friend,  Chaudhary  Charan  Singh,
 the  Lok  Dai  leader,  spoke  a  few
 words  and  then  left  the  House  saying
 that  there  was  no  quorum.  ।  ए
 there  was  quorum  in  the  House  at
 that  time.  A  number  of  Members  be-
 longing  to  the  ruling  party  and  the  op-
 position  were  there.  ।  was  very  very
 wrong  On  his  part;  he  could  have
 walked  out,  but  he  should  not  have
 talked  like  that.  He  said  that  there
 was  no  quorum  in  the  House.  It  was
 very  wrong  on  the  part  of  Chaudhary
 Charan  Singh,  a  former  Prime  Minis-
 ter  of  this  country.  He  made  a  very
 irresponsible  statement  and  walked
 out,

 Then,  an  hon.  Member  belonging  to
 CPM  also  criticised  the  Plan.  1  can
 quite  understand  his  criticising  the
 6th  Plan,  but  he  categorially  called  the
 6th  Plan  as  the  ‘dead’  Plan.  This  was
 an  uncalled  for  accusation.  You  can-
 not  call  the  6th  Plan  as  a  ‘dead’  Plan.
 That  was  very  wrong  on  his  part  to
 do  that.

 Even  though  I  belong  to  the  rul-
 ing  party.  I  have  certain  points  of
 criticism  about  the  subject  under
 discussion,  The  rate  ०  industrial
 growth  has  been  brought  down  in
 the  annual  plan  to  4.5  per  cent,
 though  in  the  6th  Plan  it  has  been
 pegged  at  5.2  per  cent.  I  demand  that
 there  should  be  no  variation  in  the
 Annual  Plans  so  far  as  the  08510
 criteria  of  economic  development  are
 concerned,

 Now,  I  would  like  to  confine  मा-
 self  to  a  few  relevant  ‘points  con-
 cerning  my  State,  I  request  the  hon.
 Planning  Minister  that  in  the  An-
 nual  Plan  for  1983-84  more  funds
 should  be  allotted  for  Karur-Dindi-
 gul-Tuticorin-Tirunelveli  broadga-
 uge  line,  which  is  vital  for  the  eco-
 nomic  development  of  this  chronic


